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To, 2.08.2024
The Chairman,
National Green Tribunal,
New Delhi

Subject: Request for High-Level Joint Committee to Assess the Status
of River Budhi Ganga - OA No. 511/2023

Honourable Sir,

[ am writing to express my concerns regarding the ongoing proceedings
and actions related to OA No. 511/2023, which I had filed in August 2023
concerning the revival and protection of the Budhi Ganga River. Despite the
formation of a joint committee by the Honourable NGT, I regret to inform you
that the committee has failed to provide a factual and comprehensive ground
report on the current condition of the Budhi Ganga (I also filed objection on
the reports). The report they submitted is entirely BOGUS. Furthermore, it
has come to my attention that there has been a significant lapse in the
execution of the directives issued by the Honourable Tribunal, with over a
year passing without substantial progress or adherence to the given

instructions.

> Observed for the first time How compliance with an Honourable

Tribunal order is executed by the authorities.

¢ On May 9-10, 2024, a work commenced in Dayalpur Village of Tehsil
Mawana, District Meerut with the apparent objective of reviving the
Budhi Ganga. They only dug the land for only compliance not for
reviving the river. Refer Annexure 1.

e Upon my visit to the site on 14th May 2024 in Hastinapur Pandawan
(Annexure 2), I really observed firsthand the manner in which the work
was being conducted without any proper strategy. The attached
photograph provides visual evidence of the ongoing activities. Also, the
land of Budhi Ganga shown with the dumped garbage. Refer Annexure
2

This token effort appears to be more about showing compliance to the

Honourable Tribunal (for only paper work) rather than undertaking
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meaningful actions to revive the river. Such superficial measures do little
to address the core issues of the river's degradation and only serve to mislead

the Hon’ble Tribunal about the real situation on the ground.

For the first time, DM Meerut has sought assistance from ISRO.

The District Magistrate Meerut has written a letter to the National Remote
Sensing Centre (NRSC), ISRO, and the Remote Sensing Application Centre in
Lucknow, requesting assistance in tracking and mapping the paleochannel of
the Budhi Ganga. This marks the first time that the administration has
sought help from ISRO for such an initiative in Uttar Pradesh.

I humbly request the Honourable Tribunal to issue a note to ISRO to

track the entire route.

No measures will be taken from the Tehsil level

The news published in Amar Ujala dated 29th May 2024 (Refer Annexure 3)
shows real situation from which the Budhi Ganga suffers and till now no
suitable steps will be taken by authorities.

The Tehsil authorities are unable to prevent the activities of the land
mafia

It is a strange situation when the mafia class becomes active on Budhi Ganga
only when the administration takes action on it. No action is taken on the
complaint. Seeing this kind of attitude of the administration, it seems that
the land mafia is stronger than the administration. How will the Budhi Ganga

be rejuvenated in these circumstances? Refer Annexure 4
No reply given by the respondents

No reply has been given by the respondents. I submitted an objection to the
report provided by the joint committee, but no response has been received so

far.

No any action taken against the construction from the river bed/flood

plain zone of Budhi Ganga
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In the previous rejoinder dated February 14, 2024, pages 23, 35, and 37
demonstrate construction on the riverbed. Despite this evidence, no action
has been taken by the authorities regarding these constructions to date, and
no responses have been provided by the respondents to the objections raised
by the applicant. Recently Honourable Delhi High Court in Prachin Shiv
Mandir Avam Akhada Samiti v. Delhi Development Authority stated that

There could be no iota of doubt that Lord Shiva
would be happier if the Yamuna River bed and the
flood plains areas are cleared of all encroachments

and unauthorised construction.

When will the compliance be completed? If the documents are not yet fully

prepared, how can compliance be achieved? Annexure 5

The SOC, Consolidation has not prepared the data for Budhi Ganga, which
has been allotted to the allottees. No one can explain how this happened,
considering it is reserved land according to Sec 132 UPZA Act and not part of

the consolidation process as per the Consolidation of Holding Act 1953.

In Hastinapur, the records for Kaurvan and Pandavan for 1359 Fasli are not
available in Tehsil Mawana. Between Fasli year 1359 and 1360, there are

illegal occupants, and this record has not been prepared by the officials.
In many villages the data are not yet compiled.

How will the same tehsil that destroyed the Budhi Ganga, will correct that

record?

Prayer

The Budhi Ganga River, a crucial water body, continues to suffer due to the
negligence and carelessness of the concerned authorities. The half-hearted
efforts and lack of genuine commitment to restoring the river are deeply
concerning. It is evident that a more robust and high-level intervention
is required to ensure that the river is revived and protected for future

generations.
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In light of the above, I earnestly request the constitution of a high-level
joint committee to conduct a thorough and factual assessment of the
Budhi Ganga River. This committee should cover the entire stretch from
Firozpur Khadar (Muzaffarnagar) to Garhmukteshwar (District Hapur) via
Hastinapur (District Meerut). A comprehensive ground report from this
committee is essential to present an accurate picture of the current state of

the river and to formulate effective strategies for its revival.

I trust that the Hon’ble NGT will recognize the urgency and importance of this
matter and take prompt action to address the issues highlighted. Your
intervention is crucial to ensure that the river Budhi Ganga is restored to its
natural state and preserved for the well-being of the ecosystem and the

communities dependent on it.

I respectfully request that the Honourable Tribunal kindly take the

aforementioned details on record.
Thank you for your attention to this critical issue.

Yours sincerely,

Priyank Bharati,

Applicant in Person

148/4 Jagriti Vihar, Meerut-250004
Mobile : 09411823914
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Annexure 1
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Annexure 2

Hastinapur Pandavan
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Annexure 3
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Annexure 5
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